
CNTR1L ADMINISTRAtIVE TRIOUNA 

CALCUTTA, BNC 

0.A.' No. 478 of 1996. 

Present 	HON'BLE OR B.C. SARMA, AMINiSTRiI E: MEMBER, 

HON'BLEMR. D. PURKRYASTH. JUDICIAL IrEIv,BER. 

Sri. I!j Kurnar Shir, 
S/_ San8tan Bhji, 
residint at Vi1lJ Bsmunar1 y, 
P0. Barnunary, 
Djst.. Hooghly1  

Vrs. 
a 

Union or India, 
service through the 
Secretary, Ministry Or:  Communication, 
Dak—o-Tar Bhaw n, New Delhi. 

The Post Plaste Genera[, 
WestiBenga]., Ygyog Bhav n, 
36, Gentral Avnue, 
Calcutta, 

PostMaster Ge eral, 
General Post 0 rice, 
Calcutta_. 1. 

Senior Superin endent, 
Deptt. or Post, India 
South Hooqhly 
Serampore, Pin 712 2011 

S. District Emp1oment Offic , 
District Emp1.oment Exchanoe, 
P0•  Serampora, Hooghly.  

6. GautamCoswami, 
S/a.. not know9,. 	1 
iiil— Gopalpur, 
PL Ohaniakhaj 
3ibaihand, Djjst_ Hoogh1y 

... 	•I•. 	Re Sp ondeflits.  

For applicant : None, 

For respondents : i1r, BK Lhatterjee Counset, 

Heard on:: 17.11,97, 	
0r1er4d on : 17,11, 7. 

Cant ci, 



B.C. Sarma ) 
Member (R) 

Paga-2. 

ORDER 

1. 
	

This application was Piled by th applicant raising 

the dispute about the selection to the 	s of Extra Oepartmental 

Br 5nch Post Master at Bamunary br anch Post Office in Village 

Bamunary RiShre odEtoghly diarict, 

2 	 When the admission he1arinq of the  

Mr. Chatterjee, id. Counsel Par the responcir. 

US S Copy of an anoointment let er qiven t 

the said post and it USS issued  on 2.7. 199 

letter addressed to the ld4 COUL 591 the 51.  

CPices, South Hooqhiy Oivr,, e'larnpore has a 

case the applicant was at Serial No. 2 pos t 

matter was taken up 

ntSproduced before 1  

the soplicant to 

In the forwardinQ 

Superintendent of Post 

xplained that in this 

ion and Since the 

ceadidate at Si. No, 1 po6itjoncou1d not provida rent free 

accommodation according to service conditicn, the applicant was 

given appointment• 

3• 	 We have considered th Submissjo of Mr. Chatterjee, 

perused the record end als perused o/the co y of the letter 

produced before us, We find that on,faarliar date also none 

appeared, for the applicant and today also when the admission 

hearing US taken up none appeas for the a puicant. We are 

thus Satisfied that it was perhaps on recei t of the appointment 

letter none appears for the app~licant.*414XV m0ft in any Case, 

we are of the opinion that the qievance of the applicant has 

been met and, accordinoly, the a plicat ion as become infructuous. 

4. 	
The application is, therefore, d missed. No order 

passed as regards costs 	Copy o the lettex produced by Mr. 

Chatterjee may be kent in f41 	 - - - 	 .. 	 or recorci after it has 

Counsei been attested by the id,  

nc~ 
(D, Purkeyasth8 ) 

Member (J) 

is 

P/K/c. 


